Company : CourtKutchehry

COou *jmkut(:hehry Website www.courtkutchehry.com

Printed For
Date : 20/09/2026

(2012) 02 MAD CK 0170
In the Madras High Court
Case No : Writ Petition No. 548 of 2012

Bhuwalka Steel Industries Limited APPELLANT
Vs

The Assistant Commissioner (CT), Egmore I Assessment RESPONDENT
Circle, Spur Tank Road, Chennai-600031

Date of Decision : 28-02-2012
Acts Referred:

Citation : (2012) 02 MAD CK 0170
Hon'ble Judges : M. Jaichandren, ]
Bench : Single Bench

Advocate : N. Inbarajan, for the Appellant; A.R. Jayaprathap Government
Advocate (Taxes), for the Respondent

Final Decision : Dismissed

Judgement

M. Jaichandren, J.—Heard the learned counsel appearing for the petitioner and
the learned counsel appearing for the respondent. The main contention of the
learned counsel appearing for the petitioner is that the assessment order, dated
30.11.2011, had been passed by the respondent, without considering the reply,
dated 13.5.2006, submitted by the petitioner, in respect of the revised notices,
dated 17.4.2006 and 25.4.2006.

2. The learned counsel appearing on behalf of the respondent had not refuted
the said submission made by the learned counsel appearing on behalf of the
petitioner. In view of the above, the impugned order of the respondent, dated
30.11.2011, is set aside. The respondent shall pass an appropriate assessment
order, for the assessment year 2004-2005, after considering the reply submitted
by the petitioner, on 27.4.2006 and 13.5.2006, and after giving an opportunity of
personal hearing to the petitioner. The writ petition is ordered accordingly. No
costs. Consequently, connected miscellaneous petition is closed.
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